
CENTRAL ADMINISTRATIVE TRIBUNAL. JABALPUR BENCH. 3ABALPUR

Original Application No* 702 of 2002

3abalpur» thia the 2nd day of April 2003*

Hon'bla Mr. R.K. Upedhyaya - fleabar tAdanv.)
Hon'ble Hr. A.K. Bhatnagar - Heaber (Judicial;

APPLICANTS

1« Purshottaffl Purnia, son of
Shri Khunan Singh Pornia,

2. Cyan Singh Purnia, son of
Shri Salakran Purnia,

3. Sunil Kuaar Thakur, son
of Shri Raaesh Kuaar
Thakur, All resident of
Gram Nakota, Nauari*
Sohagpur, n.P*

(By Aivocata - Shri Greaahaa Jain)
Versus

1. Union of India through
Secretary Ministry of Oafence
New Oalhi*

2. Director General of
Ordinance Services, MGO
Branch, Aray Haaduuarter
OHQ PO New Delhi.

3. The Coaaanndant Central
Ordinance DEPOT
Ordinance Depot.
Jabalpur.

4. Li^tenant Colonel D.R.
Singh, the Chief
Adainietrativa Officer,
COO Jabalpur. preeantly
Posted as Deputy
Coaaandant 5-FOO, «r-..r.r,u«ruTe
Gauhatif Aaaaa c/o 56AP0. RESPONDENTS

(By Advocate - P. Shankaran' for official respondents)

ORDER (oral)

By R.K* Uoadhyava, Member (Admnv.)

The learned counsel of the applicants seeks

permission to withdraw the present OA with liberty to

file a fresh duly constituted OA in

periiiission as a^ked for is allowed, ihis OA is Qis.n-ose^
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